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tion 5 of the principal Act, from the date 
of cesser of the Patents (Amen-ment) 
Ordinance, 1994 till the date on which 
this Act receives the assent of the 
President (both days inclusive) shall be 
deemed to have been validly made as if 
the provisions of the principal Act, as 
amended by this Act, had been in force at 
all material times." Ord. 13 of 1994. 

2. I am, therefore, to return herewith the 
said Bill in accordance with the provisions 
of rule 121 of the Rules of Procedure and 
Conduct of Business in Lok Sabha with the 
request that the concurrence of Rajya Sabha 
in the said amendments be communicated to 
Lok Sabha." 

Sir, I lav the Bill on the Table. 

REPORT   OF    THE    DEPARTMENT 

RELATED PARLIAMENTARY 

STANDING   COMMITTEE  ON HOME 

AFFAIRS 

SHRI PRANAB MUKHERJEE (West 
Bengal): 1 present the Fifty-third Report 
(in English and Hindi) of the 
Department-related Parliamentary 
Standing Committee on Home Affairs on 
the Immigration (Carriers' Liability) Bill, 
1998. 

RE.  REMOVAL OF NAVAL CHIEF 
AND ALLEGATIONS MADE BY SHRI 

MOHAN GURUSWAMY 

THE        LEADER OF        THE 
OPPOSITION (DR. MANMOHAN 
SINGH): Mr. Chairman, Sir, the recent 
events in the Ministry of Defence 
culminated in the resignation of the Naval 
Chief. And the functioning of some other 
Ministries, as highlighted in an article 
written by the former Advisor to the Finance 
Minister, have caused a great deal of worry 
and concern to the Members of this House 
and the public at large. Widespread 
accusations have been levied. I cannot, and I 
do not wish to go into the merits of these 
things. In my speech, while speaking on the 
Motion of Thanks   to   the   hon.   President,   
I   had 

drawn the Government's attention to the 
widespread concern that we feel, and we 
had expected the Government to enlighten 
us on these issues. Yesterday, when the 
hon. Prime Minister spoke, he did not touch 
on these matters and as courtesy to him, I 
did not think it proper to interrupt him, or, 
even to rise to protest even after he had 
concluded his speech. Sir, we have been 
discussing this matter with you and with the 
Government. We were told that we should 
wait until the Prime Minister addressed this 
House and may be, he would touch on these 
subjects. He has chosen not to touch on 
these subjects. Therefore, we honestly and 
sincerely feel that this House should be 
given an opportunity to discuss both these 
issues on the basis of a substantive Motion 
under Rule 170. 

Sir, we do recognise the gravity of the 
issues and it was because of this concern 
that in the last session we took the initiative 
to seek an appointment with the hon. Prime 
Minister and to apprise him that the matter 
was so serious that some way should be 
found to deal with this matter in a manner 
which would satisfy the country and the 
House and also, I think, preserve the 
apolitical character of the Armed Forces 
and maintain high morale. Subsequently, 
Prime Minister was good enough to call the 
leaders of the Opposition parties in the 
Rajya Sabha and we had a meeting with 
him. The Defence Minister gave us his 
reasons. We expressed certain misgivings 
and our feelings were conveyed to the 
Government that this was a matter which 
required further probe. But I am distressed 
to note—I have been told—that the hon. 
Home Minister in the other House has 
stated that the leaders of the Opposition 
parties in the Rajya Sabha have agreed to 
the Government's request not to raise this 
matter in the Rajya Sabha. Sir, I can say 
with all sincerity—and my colleagues from 
other parties are also here; they would 
certify—that   we   have   made   no   such 



 

commitment to the Government. Even now 
we feci, and we strongly feci that both these 
issues arc of great importance and that this 
House should be given an opportunity to 
express its views through a substantive 
motion under rule 170. Therefore, even at 
this stage we would urge upon the 
Government to agree to this request of a 
large majority of this House. 
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MR. CHAIRMAN: Your party leader has 
already spoken. I am going to permit only 
one Member from each party. 
(Interruptions)... 
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MR. CHAIRMAN: That is all right. Mr. 
Gurudas Das Gupta. 

SHRI GURUDAD DAS GUPTA (West 
Bengal): Sir, I am only suggesting that it is 
very unfortunate that repeatedly we have to 
take the time of the House to implore the 
Government that it may kindly agree to a 
discussion on a number of vital issues 
which are agitating the minds of the 
common people. We have been telling the 
Government that the press is free to discuss 
everything but the Parliament is not within 
its right to discuss    them.    This    is    a    
completely 

untenable situation. Let the hon. Prime 
Minister have a little confidence in the 
Members of this House that we have in our 
mind the importance of the security system 
of the country. There is nobody in the 
House who is going to belittle this issue. 
But there can not be a running away from 
this important issue of a discussion on 
Defence. It is not a question of Defence 
only. Many of the Members in this House 
have implored the Government to have a 
discussion on the attack on the minorities in 
the country. That is also an important thing. 
The Prime Minister yesterday spoke of 
consensus. Let us have a discussion, let us 
try whether we can find a consensus on the 
fundamentals regarding the policy of 
Defence, on the policy with regard to 
minorities ... (Interruptions),.. 

MR. CHAIRMAN: That is all right. Mr. 
Biplab Dasgupta. 

SHRI GURUDAS DAS GUPTA: ...and 
also on the complaint which a former 
adviser of the Finance ministry has 
specifically made against some of the hon. 
Members of the Government. We want the 
House to take cognizance of the complaint 
and the issues agitating the minds of the 
people. 

DR. BIPLAB DASGUPTA (West 
Bengal): Sir, I find it very perplexing that 
both of these issues, one relating to the 
comments made by Shri Guruswamy and 
the other relating to Admiral Bhagwat, are 
being discussed by the entire country. 
Everyday something new is coming up in 
the Press, but we, in Parliament, are not 
discussing. Both these issues have made us 
very uncomfortable as far as the Defence 
Policy and the Economic Policy are 
concerned. Our Members have given notice 
for discussion under Rule 168 which is 
there with you. Unfortunately, the 
Government has not yet been able to 
prepare its legislative agenda. We must 
know whether during the remaining days, 
there will be sufficient room for discussing 
both these issues. If these two. Motions are 
not discussed substantively, 
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we will be having a very serious problem. 
There is another point T would like to 
make with reference to which Mr. 
Manmohan Singh has spoken. There has 
been a meeting held by the Prime Minister 
with the leaders of various parties, our 
party was also represented; but the 
impression which has been conveyed 
afterwards by the man of the Government 
is they have all been satisfied with 
whatever explanation has been given by the 
Defence Minister; that is a very wrong 
message which has been given. We are not 
at all satisfied and if the Prime Minser 
claims that everybody was happy, then that 
should have been clarified before the 
leaders themeselves. Only then such a 
statement should have been made. Since 
the statement has been made from the 
Government side, it is imperative on the 
part of our party to make it absolutely clear 
that we remain very unhappy with the way 
this thing has been dealt with. We would 
like to have a very clear position of the 
Government on this issue. My appeal 
would, therefore, be, Sir, you kindly ensure 
that these two issues are not evaded in this 
House. These two issues should not be 
allowed to be evaded by the Government. 

MR.  CHAIRMAN:  That  is all  right. 
Shri Ish Dutt Yadav. 
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†[ ]Transilteration in Arabic Script 
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SHRI M. VENKAIAH NAIDU 
(Karnataka): Sir, when the Leader of the 
Opposition was speaking we did not 
interrupt him.  (Interruptions). 

MR.   CHAIRMAN:   Let   him   speak. 
(Interruptions). 
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�, �) #� 
...(!��"
#)... 

�� ����& �_'�� : b� �� 	9��,� ह)�� �� 
r�� %�Mk ह� ? ...(!��"
#)... 

�� %��
��� 	�C8} (�/|	� -��
�) : 	_��-
	_�� �� r�� ह) �ह� ह� ����� ��b�� � 
...(!��"
#)... 

 

MR.   CHAIRMAN:   The   hon.   Prime 
Minister would like to speak. 
(Interruptions).       He       is       speaking. 
(Interruptions). 

SHRI M. VENKAIAH NAIDU: Sir, I 
am on a point of order. (Interruptions). Sir, 
when the hon. Leader of the Opposition 
was speaking nobody interrupted him.  
(Interruptions). 
 
�� ����& �_'�� : �ह ����� �� 
� 8�c-��� 

�� �हV ह� � ...(!��"
#)... 

MR. CHAIRMAN: Can't you allow the 
Prime Minister to speak? (Interruptions). 

Let the Prime Minister speak. 
(Interruptions). Please sit down, please sit 
down. (Interruptions). Let the Prime 
Minister speak. Now Members from both 
the sides will sit down. (Interruptions). The 
Prime Minister will speak. (Interruptions). 

The Prime Minister will speak.  
(Interruptions)' 

 
�� ����& �_'�� : K' 8�c-��� �� 

�हV ह� � �ह £5��/�� �� � Q� ह % � �� ह� � �ह 
����� 8�c-��� �� �� ���	� �हV ह� � 
...(!��"
#)... 

 
�� 	�ह:	% ���	 : ��
� -��u �� 

����� 	
-�8� �� /� �ह� .� � ...(!��"
#)... 
��� �ह��� �� ����� ����� % �ह� ह� � 
...(!��"
#)... 

†Ŕźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê Ńˇ:::: ÑŵΈ ĶůΈ  ĶΟ » Ķţˆ ¢ À ŗδΉ 
 Ķ₣  ĶΌ ̄  œǽ  śˆ   ←Ŷˆ ¬"...Ĺŵǿ ¢ ŀΈ..." ‹ƒ 

 ŚΌ ̄  ¡  Śŵǽ Д· ĶǺ  ̄  ĶΟ Ńˆ  śˆ   śŷΚŸΈ
 ι"...Ĺŵǿ ¢ ŀΈ..."   

�� 	�ह:	% ���	 : ��, <� ����� �� 
...(!��"
#)... �)` �
�8 �हV ह� %���  ��� � 

†Ŕźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê Ńˇ : : : :Έ ³ ¢ ø Ńˆ   Ń ÑŵΈ Ķů
"...Ĺŵǿ ¢ ŀΈ..."  śųΓ ¡  ι ›ω £ ¢ ŗǼ Ј ŗ΅ 

ø³ Ķ 
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��	�� ���8 %�-� (�-ह
�) : /����2� ��ह8, 

...(!��"
#)... 

   �� w 	
##�� �%Y� : ��, ...(!��"
#)... 

SHRI MD. SALIM: We want JPC 
(Interruptions) It is a fit case for a 
parliamentary probe ...(Interruptions). 

MR. CHAIRMAN: The House is 
adjourned till 4 o' clock. 

The House then adjourned at twenty-
three minutes past twelve of the clock. 

The House rcsscmblcd at four of the 

clock, The Deputy Chairman in the Chair. 

THE DEPUTY CHAIRMAN: I am so 
happy 	� %� �)� � ,� ��  ��ह�� �+ ह� � -��,� 
�+,� ह� %��) -��,� �+,� ���� ह� 	� �हV 
...(!��"
#)... 

�� ����& �_'�� : �� %���  ��g�� �� ����� 
�� �ह �ह�� /�ह�� ह�" 	� //c ��  	�� �)` ��� 
� ��D� 	��� ���, �)` 	�	. �� �� ��� ��	�� 
����� �� ��u �� � �) ��� � ��D� 	��� ��� 
3� � ह� 	�	. �� �� �` � �&� �"0��� ��  �"8": 
�+ 	
	#$� ���/��-�0( �+,	�_�� 	
�( ��u� 
���/�� % �ह� ह� <� ���/��-�0( �+ ��g�� �� 
�) ह�+ �` �����	���" 	�� �ह� ह� ��	�� 
����� �� ��u �� 
�-�	���� r�� ह�, 
��	��� r�� ह�, b� 8�� �� �)` ������� ह�+ 
b� �
� ��  �
-� ह)�� ��  ���� �हV 	�� �� �ह� 
ह� � b�	�� ह� %���  ��g�� �� �� �): ���� ह� 
	� ����� 8��� 	� ह��� �) B� 170 ��  �ह� 
�),� 	
�� ह�, �) 
) #��( �+ ह�, ��, � e-
��� �� 
b� ����� �� 3� �&� �"0��� �� %�)� ���� 
ह� 3� 
���� �&� �"0��� �	�	� ��  	
4� �+ 
	
/��-	
�,D ��  	�� ����� ���-�� 	�	. 3� 
��� � ��D� �� �ह� ह� �  

M��,
���: %� 82	C�, �� 	��� 82	C�, 
�"0� �� 82C�  ह� ...(!��"
#)... %��� ���� 
	�
�
� ���, �8�� 	���� ���� �"0� �� 82C�  ह�, 
�
�8 
��� /�ह+ �) 
� ���� ह� <���  8�
 ह� 
	��D� ��+�� 	� r�� ���� ह� � ह�W� �) /��� 
ह� /�	ह� � 

��6)	��� 3� K��z 	�� �2� �"0��� �+ ��]� 
�"0� 3� �"�
�� ���D �"0��� �+ ��]� �"0� ('� 
�"�)4 � ��� �"�
��) : ������ M��,
�����, 

 
� 8ह �
-�( �� ���� #�
��*" �� �
�� ��� 
	
�� .� 3� ���� ������ �+ ����� 	��� #� 
8�� �� ��_� �ह�� �हV /�ह�� � �) �
-�( �� 
� ~�
 ह)�� <���  �� B� ह� ���D ह)��, ��	�� 
�#� ��[� /�� 8�� 	8���� �9
�b��� ����� �� 
��^�� ह�, �� ��~�� ह�" 	� <� ��^�� �+ �2�� 
�
-� /�ह�� ह� <���  �� B� ह� ह� �)� u2 ��� 
��+�� ...(!��"
#) 

 

�� 	�ह:	% ���	 : ����� ��  b� 
�.� �� � ~� %�Mk �हV ह� 	� 8�0 �0 ��0 �+ 
u2 ��� ��+�� � �#� ����� ��  �� �"0� �� ह�<� 
�+ 8��� 	
�� � �9	��� �) �2� ���� �� <$ह(�� 
�) %�)� �&� �"0� �� ���� 3� � e-
��� �� 
u�b�+� 	�	�-�� �� ���� <���  %:�� �� 
cutting across party lines and with an 
overwhelming majority of members of the 
House ह��� �),� �8	�� 	��� ह� 3� �#� 
�"0� �ह)
� �ह �ह �ह� .� ��)� �� 	� <��) 
b=����� ,� �) ��~�� /�	ह� 	� ����� �� 
��u �� �)` %�Mk �हV ह�, ��� 8�0 �0 ��0 b� 
8�� �) �� ���� ह� 	� ह� //c ��+, 	�� ��ह 
�� #� //c ��+ � ��� �ह 8�� �� ह� 	� ह� 	u� 

)ह�� 
� 	� ह� 8�0 �0 ��0 �+ u2 ��� ��+�� � ह� 
168 3� 170 �),� �� %�" ...(!��"
#) 

 

†Ŕźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê Ńˇ::::  ╒  ̄  ĶΟ Ńˆ 
 ›Έ Śˆ  Í ¢ Ё Ñ΅ ι ›ω Д ¡  śŹΜΈ  Ń ŕ℅΅
  śΉ  Ê →ŷΈ őΎ ¢  ╒  ̄  ĶΟ Ńˆ Śⁿ ¢ ø śŴŷΎ Ń΅ Ñŵūδ
  ╒  śΉ  Ń΅  őźˇ ŗ΅ À ↨Έ ńΎ ¢ ›Έ ³Ô ĶΌ  ĶΎ ¬ Â Ķźſ

 ¤ Ä ̄  ¡  ŗǼ  śΉ  Ã ŗŹΉ ¢ ›Έ  Í ̄  Ķſ  ĶŪ΅ ̄   śΏ  ĶΠ·
  śΏ  ĶΠ· ¤ Ä ̄  ¡  śΉ  ŚΈ ¢ ŗˆ Ä ŃΆ  ̄  Ä ¢  Ń Ä ¢  ╒ Ê →ŷΈ

 Ń  ̄  ĶΊ ¬ ¡  śųˆ ¢  Ń Ä ¢  ╒  ↓ũγΈ ŇγŷΏ Ķ...  
  

    ̄  Ä ¢ ι  Ķź΅ ĺŶŠˆ ŕˇ ŗΈ  śΉ  ŔΌ
  ̄  ŗŵ Ñ΅  ś₣ ι ̄  ÑŸ΅ ÑΎ  Í ¬ ŗŸΈ Ê →ŷΈ Śⁿ ¢
 Ñ΅  śŻΕ Ķǽ  ĶŷŹťŶˆ  ŗ΅ ŕŪδųźŵšΈ ¢ Śųˆ ¢ ›Έ

  ̄  ĶΟ Ńˆ  
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 Śˆ  Í ¢ Ё  ŃΆ ¢  ι ›ω Д ¡ Ј ŗ΅ śˆ  » Ń˙ А
 øŖΎ Ń΅  Ķǽ Ńǽ ŔΌ Ñ΅  ι Ѓ Ń΅  ś˙   ŗ΅ ¥ Ķſ Śˆ ¢
  ś˙  ¥ Ķſ ÑΎ  ŃΆ ¢  øŖΎ Ń΅ Ñǽ Ńǽ Śⁿ  śˆ  ª ŃŭũǼ
 ›Έ Śˆ Ňά ¢ Ё ŔΌ Ñ΅ ŖΎ ¬  ¢ ŃΌ Ä ¬ ŔΌ  Ń  ŗΨ ι

 Ñŵūδ ŔΌ ø śŴŷΎ Ń΅ëðò  ̄  Ä ¢  ëñê ›Ώ ¡  ╔ ŕˇ ŗΈ  
"...Ĺŵǿ ¢ ŀΈ..." 

M��,
���: ���� ��ह8, %� 82	C� 
� %� -.�� 1ह� ��	�� � %� #� 82	C� %� 
�,��u �	�� %� 82C ��b� j��� ...(!��"
#) 
�#� �"0� �� �� %���  ����� �ह 8�� �हV ���� 
����� �ह 8�� �ह� ����� �) �)` ����� �हV 
ह� � 	8���� �9
�b��� ����� ��[� /�� 8�� 82C�� 

��� ह� � �) %� �)� �� ��ह+��, 	8���� 
�9
����� ��  �)�, ����� �) <��+ �)` 
%�Mk �हV ह� � 	8���� �9
�b��� ��b� 
��� ह� 
3� /����2� ��ह8 �K�
� 
��� ह�, 
� �8 �)� <� 
��� ����
 �ह+�� �) ����� C�� ह) ��� 
(!��"
#) 

 
�� 	�ह:	% ���	 : b��+ �� �2 / ह� 

�29� � �"0� �ह)
�, �� �ह�� ह� 	� �
-� �2�� 
/�ह�� ह� � ��� 	���y�D �) 
��� ���, 
� �ह�� ह� 
	� 8�0 �0 ��0 �+ u2 ��� ह)�� ��	�� �
-� 
�2�� /�ह�� ह� 
2�� ह� �+,� ���� ��� �) �)` 
ह�D �हV ह� ...(!��"
#) 

† Ńˇ Ńˇ Ńˇ ŃˇŔźŵˆ  ŀŶŧΈ  ÊŔźŵˆ  ŀŶŧΈ  ÊŔźŵˆ  ŀŶŧΈ  ÊŔźŵˆ  ŀŶŧΈ  Ê::::  ι Ľź΅ őΎ ¢ ›Ŷˆ ¢ 
 Â ¢ ←ŶΈ Ñ΅  ι  ĶŷŸ΅  ĶΟ  Í ¬ ŗŸΈ Ê →ŷΈ øÁ ŁźΈ
 Ç Ä ø śΏ  ĶǼ  ĶŹųΎ ¬  ŗ΅  ڈ ̄  ĶΞΎ ̄   ŃΆ ¢ ›Ό  śŢΕ Ķǽ  ĶũδǼ
 ŕųź· ø ĶΡ ŗΌ Ñŵūδ ›Έ Śˆ  Í ¢ Ђ Ñ΅ ›Ό  śŢΛ΅
  ĶΎ κ ŕˇ ŗΈ ŚΌ  Ķũά Ä  ŃΆ ¢  śŢΕ Ķǽ  ĶũδǼ Â ¢ ←ŶΈ

 ›ω ¨ ŃΌ Ј ŗ΅  ŗΨ  śΏ  ĶǼ"...Ĺŵǿ ¢ ŀΈ..." 

�� ����& �_'�� : �ह�� �ह �� ह % 
.� 	� �8 K���9+� �� 	9-�,� ���� ह) ����� 
�) 	u� 8�� 	
�� ����� 	� b� �� 	9-�,� ��  
	�� 

 
��� �� 	
� �� 	��� �� �ह� ह� � �ह B� 170 
��  �ह� b� �� 	
/�� ���� ��  	�� �),� �#� 
�����	�� ��i��( �� /����2� ��ह8 �) 	
�� ह� � 
�) 9�� ��� �+,"9 �),� �+ ��i����+6 8 ��	�� �+ 
K��	,� #� ह) / �� ह� <���  8�
 #� ����� 
���	�� B� �� �2��� ह)�� �ह�" r�( �हV %�� 
ह� b� �� 	9-r,� ��  	�� ��� �� 9�� 3� ��� 
�� ��`� �� 	��� ���� ह� � 	8���� �9
�b��� 
����� �� �ह�" �� Kf � ह�, <� 	8���� 
�9
���� ����� �� ��^�� �� �ह�� 	
	#$� 
�����	�� ��i��( �� B�-168 3� 170 ��  �ह� 
�),� 	
� � �) <� ��� #� 	8���� �9
�b��� 
����� �� �ह �� �हV 	��� .� � �) %� 	8���� 
�9
�b��� ����� �� �����, b� ����� �+ %� 
%
�ff
��� 
� �ह� ह� �� �� �ह 	
/�� �����, 

)�( ,F
( �+ �"�� ह� – �� ����� �� 	
/�� 
����� � b�	�� b� �
� �+ b� 8�� �� घ)4�� 
�� ��� 	� 	8���� �9
�b��� ����� E��� 
�
� �) �+� 	��� ��� � ...(!��"
#) 

 
�� 	�ह:	% ���	 : �29¤ ह�<� �� ��� �� 

��� � ...(!��"
#) 

†Ŕźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê ŃˇŔźŵˆ  ŀŶŧΈ Ê Ńˇ::::  śΏ  ¢ ̄  А ³Ô ĶΌ Á ŁźΈ
ø  śΏ  ĶǼ  ╔"...Ĺŵǿ ¢ ŀΈ..." 

SHRI M. VENKAIAH NAIDU: 
Madam, Deputy Chairperson........... (Inter 

ruptions)... 
 
�� ����& �_'�� : �29=E r�� %��� b��) 

8)��� �� b����� 
� ह� � ...(!��"
#) ह� ���� 
�)� %��� /�ह+�� 	� %� �
-�( �� �$�@� 
���+ 3� <���  %:�� �� 	��D� ��+ � 
...(!��"
#) 

 
M��,
���: �� 	��� � ���� 	��� �) 8)��� 

�� b���� �हV 
� ह� � ...(!��"
#) 

SHRI     M.     VENKAIAH     NAIDU: 
Madam (Interruptions)... 

�� ����& �_'�� : � e-
��� ��  8��� �+ 8)��� ��  
	�� 	
k �"0� 82C�  ह� �ह�" ...(!��"
#) 

SHRI M. VENKAIAH NAIDU: Madam, 
this is not the way that they go on dictating 
like this. ...(Interruptions)... 

†[ ]Transilteration in Arabic Script 
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�� ����& �_'�� : �29¤, ������ �
-� �� b� 
�"� �� @�
ह�� C�� �हV ह� � ...(!��"
#) 

�� C
# ��(�
# *
�ह%� (M0� �%�&) : 
�ह)
��, ह���� 8�� #� � �� ��� � ...(!��"
#) 

�� ����& �_'�� : �29¤, �ह b� �"� �� 	�j��� 
�ह� �� ���� � ...(!��"
#) 

M��,
���: �� 	��� 82C+ � ...(!��"
#) 	�� 
B� �� %��� ...(!��"
#) Just one second. 

...(Interruptions)... 

I am speaking. Nobody is speaking. 
...(Interruptions)... Just one minute. No one 
is speaking, except me. ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: I am 
prepared to sit, whenever you say. ...(In-

terruptions)... I cannot be cowed down by 
these people. Who arc they to give me 
directions? 

...(Interruptions)... 

THE "DEPUTY CHAIRMAN: Please sit 
down. ...(Interruptions)... I have to read the 
rule. ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: They 
cannot do like this. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Venkaiah Naid, please sit down. ...(Inter-

ruptions)... 

SHRI M. VENKAIAH NAIDU: They 
cannot have an emergency situation here. 
This is not 1975. This is 1999. Let them 
understand it first. They should try to 
understand it first, try to learn and follow 
the rules. ...(Interruptions)... Madam, you 
tell them. 

THE DEPUTY CHAIRMAN: I am 
telling everybody. I am telling you, and 
telling them. ...(Interruptions)... Let me... 
Please sit down. ...(Interruptions)... 

SHRI KHAN GHUFRAN ZAHIDI: 
Madam, he is not following the rules. 
...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: We 
heard the Leader of the Opposition. 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: Please sit 
down. Just listen to me. A rule is being 
quoted. I have to read the rule for the 
Members who are not aware of the whole 
content because everybody is not carrying a 
book. The Member mentioned about rule 
170. Rule 170 says, 

"The Chairman shall decide on the 
admissibility of a motion and may 
disallow a motion or a part thereof 
when in his opinion it docs not 
comply with these rule." 

Then come 171, 172, 173 and 174, and the 
Chairman will find out the time in 
consultation with the Leader of the House 
when it should be taken up. So, according 
to rule 170, the Chairman will take decision 
in consultation with the Leader of the 
House. ...(Interruptions)... 

SHRI VAYALAR RAVI: No, no. ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Just a 
minute. Please listen to me. ...(Interrup-

tions)... 

SHRI M. VENKAIAH NAIDU: They 
don't want to go by rules. ...(Interrup-

tions)... 

THE DEPUTY CHAIRMAN: Will you 
please listen to me? What you are saying is 
the same thing which is written in the rules, 
the Government—the Leader of the House 
means the Government, because he 
represents the Government in this House. 
Now, the Leader of the House has to find 
the time to discuss this matter. So, you can 
take it up in the Business Advisory 
Committee. What else is there? 

SHRI MD. SALIM: You have made a 
correct observation, Madam. (Interrup-

tions) 

THE DEPUTY CHAIRMAN: As the 
Leader of the House is not here, the 
Parliamentary Affairs Minister has com-
mitted on the floor. It could be decided. 
(Interruptions) 
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SHRI MD. SALIM: In the absence of the 
Leader of the House, in the absence of any 
senior minister...(Interruptions)... 

THE DEPUTY CHAIRMAN: Here is a 
Minister...(Interruptions) 

SHRI MD. SALIM: He made this point. 
You told about Rule 170 and admissibility. 
The Chairman, in his wisdom had allowed 
us but the date was not mentioned; but, it is 
admitted as a No-Day-Yet-Named Motion. 
(Interruptions) But, when is it going to be 
taken up? The Chairman decides this after 
discussion with the Leader of the House. 
(Interruptions) The Minister, before the 
BAC, had said that the Government had no 
objection to discussing it in deference to 
the wishes of the Members, that they were 
ready to discuss it. If that is what they 
wanted to reiterate, we do not have any 
problem. 

THE DEPUTY CHAIRMAN: That is 
what he says. What else did he say? 
(Interruptions) 

SHRI MD. SALIM: The only point that 
remains is that the Government come out 
earlier saying that the moment the Motion 
of Thanks is disposed of, the Government 
would let us know when they were going to 
allow us to discuss. Till yesterday, till the 
Prime Minister replied, we accepted it, but 
till this morning also it was not there. 
(Interruptions) The Government has not 
made up its mind. If it has made up its 
mind, it is all right.  (Interruptions) 

SHRI M. VENKAIAH NAIDU: I am not 
eager to become a Minister. Even if 
somebody offers me, I am not going to 
take; do not worry. You get disappointed. 
(Interruptions) We are not running after the 
posts of Ministers; we did not change 
parties. We are like this for the last forty-
five years, together, unlike many of you. 
(Interruptions) Madam, Rule 170... 

(Interruptions)... 

THE DEPUTY CHAIRMAN: Order, 
please. (Interruptions) Order, order, please. 
(Interruptions) The fact of his becoming a 
Minister or not becoming a 

Minister cannot be decided on the floor of 
the House.  (Interruptions) 

SHRI M. VENKAIAH NAIDU: Madam, 
with regard to Rule 170, this morning, the 
hon. leader of the Opposition raised the 
issue. The Chairman had permitted him and 
when the Leader of the Opposition was 
raising the Motion, the entire House heard 
him with rapt attention. Afterwards, when 
the leader of the CPI(M), the leader of the 
CPI, Gurudasji and other senior leaders 
also spoke about the admissibility of the 
Motion, the Prime Minister was about to 
respond. The Prime Minister wanted to say 
something, but, unfortunately, the Prime 
Minister...(Interruptions) What is this? 
Why are you making comments? 
...(Interruptions)... 

THE DEPUTY CHAIRMAN: Let him 
finish, now. (Interruptions) What is the 
situation now? (Interruptions) 

SHRI M. VENKAIAH NAIDU: Even if     
all     of     you     shout     combinedly 

I can withstand you; do not worry. Come 
on, go ahead. Go on shouting (Interrup-

tions) Go on shouting. No? (Interruptions) 

Do it.  (Interruptions) 

SHRI JIBON ROY: He is provoking the 

Members.  (Interruptions) 

SHRI M. VENKAIAH NAIDU: You 
have very politely heard the Prime Minister 
and I have to learn from you about 
provoking! (Interruptions) Madam Deputy 
Chairman,  ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Order, 
please.  (Interruptions) 

SHRI M. VENKAIAH NAIDU: The 
Deputy Chairman knows what the point of 
order is and you need not tell me. 
(Interruptions) Rule 170... (Interruptions) 

SHRI GURUDAS DAS GUPTA: Let 
him speak.  (Interruptions) 

SHRI M. VENKAIAH NAIDU: In the 
morning itself the hon. Prime Minister 
wanted to respond but he was obstructed. It 
is a most unfortunate situation. 
(Interruptions) 



 

. SHRI GURUDAS DAS GUPTA: Allow 
him to speak. What is this? (Interruptions) 

SHRI M. VENKAIAH NAIDU: Rule 
170... (Interruptions)... Prime Minister 
wanted to  ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: Let 
him complete. We shall also speak. Let him 
speak. (Interruptions) 
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SHRI M. VENKAIAH NAIDU: Firstly, 
my point of order is that there should be 
proper order in the House. ..(Interruptions) 

... 

THE DEPUTY CHAIRMAN: That is a 
good one. ..(Interruptions).. I also wish 
this. ... (Interruptions)... 

SHRI M. VENKAIAH NAIDU: Sec-
ondly, when we respect the Leader of the 
Opposition, we also expect the Opposition 
to respect the Leader of the House. 
..(Interruptions).. But, it was not done. 
Now, coming to Rules 167, 168, 171, 
..(Interruptions)... Rule 171, as has been 
rightly pointed out by hon. Deputy 
Chairman, ...(Interruptions).. This issue 
was raised. Once an issue is raised the Rule 
says, ..if the Chairman admits notice of a 
motion and no date is fixed for the 
discussion of such motion, it shall be 
immediately notified in the Bulletin with 
the heading "No-Day-Yet-Named Motion." 
... (Interruptions)... 
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SHRI M. VENKAIAH NAIDU: Rule 
172 says, "The Chairman may after con-
sidering the state of business in the Council 
and in consultation with the Leader of the 
Council allot a day or days or part of a day 
for the discussion on any such motion." 
Madam, the Chairman, in con- 

sultation with the Leader of the House, has 
not fixed any day or part of a day 
...(Interruptions).... The Rule is very clear 
...(Interruptions)... 

 

THE DEPUTY CHAIRMAN: Let him 
speak. ...(Interruptions).. 

 

SHRI M. VENKAIAH NAIDU: The 
House is not that much innocent to be 
misled by anybody. The House is capable 
of taking a collective and correct decision. 
...(Interruptions) My point is... (In-

terruptions)... 
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SHRI M. VENKAIAH NAIDU: Madam, 
I was coming to the point. I have read out 
Rule 172 and the spirit of this Rule is that 
even if a motion is admitted, the Chairman, 
in consultation with the Leader of the 
House, the Leader of the Council, shall 
decide about a day or part of a day for 
discussion on the same. ...(Interruptions)... 

We all know that in the morning when the 
Members of the Opposition had spoken 
after that the Prime Minister tried to speak. 
But, he was disrupted and obstructed. 
...(Interruptions) It was a sad day. 
..(Interruptions).. Afterwards, what 
happened was, the Mouse was adjourned. 
,.(Interruptions).. The House was 
adjourned. 

THE DEPUTY CHAIRMAN: Now come 
back to the Rules. 
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SHRI M. VENKAIAH NAIDU: I am 
coming back to the Rules. I am speaking 
only on the Rules. ...(Interruptions)... Even 
the Rules say that the Prime Minister 
should be allowed to speak. ...(Inter-

ruptions).. Now, coming to what the 
Parliamentary Affairs Minister has just 
said, I would say that after all we have to 
function in this House to the satisfaction of 
not only the Rules but also to the 
satisfaction of the people of not only the 
Rules but also to the satisfaction of the 
people and ourselves. My point is ...(In-

terruptions)... 

AN HON. MEMBER: What is your 

point of order? ..(Interruptions).. 

SHRI M. VENKAIAH NAIDU: You are 
not the person to ask me what my point of 
order is. ...(Interruptions).. You should 
have some patience. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: He has a 
right to speak. ...(Interruptions)... Let him 
speak. Whatever point he wanted to raise, 
let him raise. ...(Interruptions)... I will give 
my ruling. ...(Interruptions)... Just listen to 
him.  ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: Madam, 
this issue was raised in the other House 
also. ...There was a meeting of the leaders 
of the opposition parties as well as the 
Government with the hon. Speaker. Some 
discussion was held. ..(Interruptions) ... 

SHRI MD. SALIM: Madam, he is 
sharing a piece of information on behalf of 
the Government. ..(Interruptions)... Is he a 
spokesman of the Government or is he a 
Minister? ...(Interruptions)... He is a 
spokesman of his party only. ...(Interrup-

tions) ... 

SHRI M. VENKAIAH NAIDU: My 

friend sometimes acts as a spokesman of 

the Congress Party. But, I act only as a 

spokesman of my own party. ...(Interrup-

tions)... Madam, my point is ...(Interrup-

tions)... 

AN HON. MEMBER: Your point is that 
there is no point. 

SHRI M. VENKAIAH NAIDU: That is 
your point. Okay, fine, please sit down if 
you have no point. ...(Interruptions)... Why 
are you making a point? I have a point, but 
you do not have a point. ...(Interruptions)... 

At 4.30, there is going to be a meeting of 
the Business Advisory Committee. The 
Chairman has not yet decided about the 
time. Immediately after 4.30, there is going 
to be a meeting of the Business Advisory 
Committee. This issue can be discussed 
there. Suppose, any agreement is reached 
and some time is fixed, then the House can 
be prolonged. In the meanwhile, my point 
of order is this. Without any rule and 
without any provision, hon. Members are 
obstructing the House and stalling the 
Business of the House. Let the Business go 
on. Let the Business Advisory Committee 
meet and fix the time ...(Interruptions)... 

This is the point ...(Interruptions)... This is 
the sum and substance of my point of order 
under rules 170, 171 and 172 of the Rules 
of Procedure and Conduct of Business in 
the Council of States ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Just one 
second ...(Interruptions)... According to the 
rule, in the absence of the Leader of the 
House, it is a collective responsibility. The 
Minister of State of Parliamentary Affairs, 
who has been assigned to our House, has 
committed himself that whatever decision 
is taken at 4.30 PM, the Government would 
abide by that ...(Interruptions)... That is 
where they stand. The only thing we have 
to find out is, whether we discuss it tomor-
row, the day-after-tomorrow, Monday, 
Tuesday or Wednesday. Only the time has 
to be decided. The subject is accepted by 
the Government. That is what my 
understanding ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: 
Madam, may I make a point? ...(Inter-
ruptions) ... 
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You have no point ...(Interruptions)... 
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MESSAGE      FROM       THE        LOK 
SABHA—Contd. 

(I) The Goa Appropriation (Vote on 

Account) Bi!l, 1999 

(II) The Goa Appropriation Bill, 1999 

SECRETARY-GENERAL: I have to 
report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha:— 

(I) 

"In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the Goa Ap-
propriation (Vote on Account) Bill, 
1999, as passed by Lok Sabha at its 
sitting held on the 10th March, 1999." 

(II) "In accordance 
with the provisions of rule 96 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to 
enclose the Goa Appropriation Bill, 
1999, as passed by Lok Sabha at its 
sitting held on the 10th March, 1999." 

Madam, I lay a copy of each of the Bills 
on the Table. 

RE.  REMOVAL OF NAVAL CHIEF 

AND ALLEGATIONS MADE BY SHIV 

MOHAN GURUSWAMY—Contd. 

THE DEPUTY CHAIRMAN: Shall we 

go back to Special Mentions? ...(inter-

ruptions)... 
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SHRI SANGH PRIYA GAUTAM: 
Madam, we want your ruling ...(Interrup-

tions)... You have given your ruling 
...(Interruptions)... Whether they want to 

continue with the Business in the House or 
not ...(Interruptions)... This is the question 
before the House ...(Interruptions)... You 
have given your ruling ...(Interruptions)... 

Nobody should interrupt the Business of 
the House ...(Interruptions) ... 

SHRI GURUDAS DAS GUPTA: 
Madam, I have a short point. I agree with 
what Mr. Naidu has said. He said that the 
hon. Chairman of the House, in consultation 
with the Leader of the House, shall decide 
the time for the discussion. I agree with 
him. But that is precisely where our 
complaint is. During the last three days—let 
it be known to all—all the political parties, 
representing the opposition collectively, 
implored repeatedly that the House may be 
given some time by the Leader of the 
House, to which the Leader of the House 
did not agree. As a result, the hon. 
Chairman is helpless. According to the Rule 
Book, the hon. Chairman is helpless, if the 
Leader of the House does not give time. 

SHRI SANGH PRIYA GAUTAM: How 
can he speak on behalf of the hon. 
Chairman? ...(interruptions)... You cannot 
speak on behalf of the hon. Chairman  
...(interruptions)... 

SHRI    GURUDAS    DAS    GUPTA: 
Madam, just see ...(interruptions)... No, no 
...(interruptions)... Madam, just see 
...(interruptions)... Mr. Naidu, see how he 
is speaking ...(interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Gurudas Das Gupta, let me put the things 
properly. The Chairman is never helpless. 
The rules are binding on everybody—the 
Chairman and all of us. I would request 
you earnestly—I can give a ruling also—
that never use words as to the 'helplessness 
of the Chairman of the House.' 

SHRI GURUDAS DAS GUPTA: I abide 
by your direction ...(interruptions)... 

THE DEPUTY CHAIRMAN: You 
withdraw those words ...(interruptions)... 


